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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL EASTERN

ZONE BENCH, KOL. KATA

Original Application No. ] 08/2024/E7,

IN THE MATTER OF.-

Srikant Dash ... Applicant

Verus

State of Odisha & others ... Respondents

PRELIMINARY COUNTER AFFIDAVIT FILED ONBEHALF OF THE

2

RESPONDENT NO. 11 & 12

That the present Original Application as filed by the applicant is not

maintainable either in the eyes of law as well as in facts.

. That the main allegation as has been labelled against the answé’fing

respondent is that, the answering respondent has constructed a farmhouse
in the name and style of ‘Swastik Farmhouse® on the disputed land by
digging ponds and grabbing lakhs of rupees in the form of government
financial assistance and various schemes. Further, as it has been alleged
that, the Record of Right as has been filed bx _phe' applicant bearing Khata
No. 154, Plot No. 305,.Ownership— reserved, Type of Land- Forest, Area

of Land (in Acres)- 4.950 under Ranpur Tahasil in Nayagarh District of

forest land. As per the further allegation made by the applicant is that, the
answering opposite party has made constructions and thereby has
illegally blocked and encroached it for the construction of poultry farm
and creating serious environmental pollution,

It is submitted that such an averment made by the applicant is

absolutely misleading and misconceived, The answering respondents

A
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have constructed the farmhouse in the name and style of ‘Swastik
Farmhouse’ in their own land which has been recorded on their name.
That as alleged on Khata No. 154, Plot No. 305, Ownership- Reserved,
Type of Land- Forest, Area of Land (in Acres)- 4.950 under Ranpur
Tahasil in Nayagarh District, there is no farmhouse called Swastik
Farmhouse in any manner whatsoever.

The answering opposite party has nothing to do with the above plot
number. For the better appreciation of this Hon’ble Court, the landed
property on which the Swastik Farmhouse has been constructed and is
functioning is provided in a tabular form as Annexure-A/11 for kind

perusal of this Hon’ble Tribunal.

- That under Annexure-A/] I, it would be clear that answering respondent

has never constructed anything on the Khata No. 154, Plot No. 305,
Ownership- Reserved, Type of Land- Forest, Area of Land (in Acres)-
4.950 under Ranpur Tahasi] in Nayagarh District as has been alleged by

the applicant.

. That on verification, it is found that, on Khata No. 154, Plot No. 305,

Ownership- reserved, Type of Land- Forest, Area of Land (in Acres)-
4.950 under Ranpur Tahasi] in Nayagarh District which has been alleged
as a disputed land under forest land, is about approximately 1 km away
from the Swastik Farmhouse. So, the applicant without verifying the
veracity as well as the records has made such frivolous allegations for his

ulterior motive as against the present answering respondents.

. That so far as the photographs under Annexure-1 are concerned, they

downloading the said photographs from the google page, which have

been taken and uploaded almost 6 years before has filed in this case,

which is clear case of mislcadi_ng this Tribunal. From the google page of
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the answering opposite party, it can be casily seen that the photographs
under annexure-1 are taken 6 years before and have been mis utilised by
the applicant. The applicant has never taken any steps to verify the actua]
possession of the answering respondents and Just to harass the answering
respondent has filed this frivolous and misleading application for which
the original application needs to be dismissed with an exemplary cost, A
copy of the Screen of the Web Page of the Respondnt Farm taken from

Google is enclosed herewith as ANNEXURE-A/11

. That in so far as Annexure-2 is concerned, the answering opposite party is
no way connected to the properties under annexure-2. The alleged plot of

Jungle kissam (jungle) on Khata No, 154, Plot no. 305 under Ranpur

been mentioned in (he above paragraphs and annexed in the list of plots
where the farmhouse namely Swastik Farmhouse is situated has been

given under ANNEXURE- B/11

the Collector-cum- Dijst. Magistrate, Nayagarh was filed in connection to
Khata No. 154, Plot no. 305 under Ranpur Tahasil in Nayagarh District,
but it is important to mention here that, the applicant in order to fulfj] his
ulterior motives as against the answering respondents, the applicant has
put his name as against the alleged plot. Therefore, the entire allegations
against the respondent in so far as Khata No. 154, Plot no. 305 under
Ranpur Tahasil in Nayagarh District is concerned is false and frivolous,
and hence needs to be dismissed,

- That it is most humbly submitted that, the answering respondent is one of
the leading farmers and entrepreneur in the district of Nayagarh for which

he has got several recognitions from district administration as well as the
»
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state government. Because of the agricultural activities, his land is being
verified on a regular interval by the Department of Agriculture and
Fishery, Department of Horticulture and other authorities and after the
verification of the same, he has been awarded with several certificates
and recognised by the state government. The answering respondent most
humbly wants to submit that, regularly the district administration has
visited the place of the answering respondent, they have never raised any
objection, rather they have appreciated it. The copies of the certificates
received from State Government and District Administration from other
departments of the government is annexed herewith as ANNEXURE-C/
11 (SERIES).

9. That for the better appreciation of this Hon’ble Tribunal, the plot as
alleged in the original application, i.e., Khata No. 154, Plot no. 305 under
Ranpur Tahasi] in Nayagarh District is much away from the place of the
answering respondent. So, the revenue map showing the plot of the
answering respondent vis-a-vis the alleged Khata No,. 154, Plot no. 305
under Ranpur Tahasil in Nayagarh District is annexed herewith ag

ANNEXURE-D /11 .

i W@ﬁ-n pehomt)’

10.That in the above map the land of the answering Respondents is shown in
Pink Colour with Mary “Y>, The land which the applicant is showing is

shown in Green Colour and marked as “zZ.”»

encroached any reserve forest in any manner whatsoever and so far a5 the o
pond is concerned, it is in the land which stands recorded in the name of <
the Respondent no. 11 & 12. Further, it is also submitted here that, the J;
answering respondents are running/operating their farm house on their E
private land since almost 20 years, without encroaching upon the forest &(;/-
land. Therefore, it can be sai’ely_ concluded that, the land which is towards ;

!
PRAUIPTA KUMAR MOHAR vy :
Notary, Cuttack Town
Regd.No-ON-04/1995
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the Maninag reserve forest has never been encroached or the answering
respondents have never created any artificial pond towards the end.

12.That in reply to para 7 of the Original Application, it is submitted here
that, the answering respondent have never illegally blocked or encroached
the land bearing Khata No. 154, Plot No. 305, Kisam- Forest, Area of
land in Acres)- 4.950 under Ranpur Tahasil in Nayagarh district for
construction of poultry farm or creating environmental pollution inside
the reserve forest in any manner whatsoever.

13.That in reply to para 8 of the Original Application it is submitted here
that, as the respondents have never cut down the trees from the forest land
or never caused damaged to the forest, there is no question arises
regarding the criminal offence as against the answering respondents.

14.That in reply to para 9 of the Original Application it is submitted here
that, all the allegations made in the Original Application are false and
baseless, as far as the digging pond is concerned, the answering
respondents have never made any artificial pond in any manner
whatsoever but the rain.watcr flows from Maninag reserve forest area,
come to the land of the present answering respondents with a lot of force
and due to low elevation of the land the water get collected and clogged
there.

15.That in reply to para 10 of the Original Application it is submitted here
that, all the allegations are false, as the answering respondents running his
farm house on their private land and there is no requirement of
permission from any authority in any manner whatsoever.

16.That in reply to the point no. 1 to 9 does not apply to the present case in
hand as because the answering respondents stands in a different footing
as they have not illegally encroached any forest land or not constructed

any farm house over the reserve forest area.

FRADIYTA KUMAR MOBANT)
Notary, Cuttack Town
Regd.No-ON-04/1995
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Original Application is liable to be dismissed.

based on records.

Identified by ‘
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AFFIDAVIT

[, Swaraj Kumar Mabhantj, aged about 49 years, S./o- Late Suresh Kumar
Mahanti, resident of at- Amalapada, P.S- Ranpur, p.O- Raj-Ranpur,

District- Nayagarh, Odisha do hereby solemnly affirm ang state as

follows:

I. That I am the Respondent No. 1] in this case and | have been duly

authorized to swear this affidavit on behalf of the Respondent No,

12

s g

2. That the facts stated above are trye to the best of my knowledge and

based on records.

IDENTIFIED By
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ANRNEYX URE -8 /14

L3

Seri )
al khata Areain year of
No Owners Name Mouza no Plot no acres purchase
Mahanti, W/0O- S; j K
R e R il SO Akhupadar |151/38] 91 3.20 2010
Mahanti
R en Mahanti, W/O- Swaraj Kum
z ([Fangeen Mahant, W/o-Swara) Kemar Akhupadar |151/46| 312 0.85 2016
Mahanti
Mahanti, 0-S j K
3 |Rengeenivahant], W/O- Swara Kumar Akhupadar [151/49] 101 1.16 2016
Mahanti
Rangeen Mahanti, W/O- Swaraj Kumar
4 |Mahanti( Purchased , Patta given for Akhupadar |151/27 100 0.88 2017
correction)
R Mahanti, W/O- Swaraj K r
g; {(rengeen Mshantl, W/0-Swaraj kuma Akhupadar |151/72| 99 0.40 2019
Mahanti
Swaraj Kumar Mahanti ,s/o - Late Suresh 90/316,106
Akh 51/2 15.1 20
® |kunar matants upadar |151/24 150,104 0 i
R Mahanti, W/O- Swaraj Kumar
7 |FMEeen LW “ Akhupadar [151/72] 314 2.82 2019
Mahanti R
SWETUS iwiaol Mahanti, S/0- Late Saroin, i §
8 Ak .
e hupadar |151/23 107 5.00 2003
R Mahanti, W/0O- Swaraj K r
g [RAneeen Mahanti, W/O-Swaraj Kuma Akhupadar |151/84| 90/335 | 2.17 2022
Mahanti
Total 35.58
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is a Best fish Farmer of Ranpur Block and Felicitated on
World Frisheries Day i.e. on 21.11.2021.
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STATE MEDICINAL PLANTS BOARD ORISSA

(Established vide F&E Department Resolution No 4328/F&E dated 08-03-2002)

Certificate of Reqistration

Regd. No. SMPB-OR-

Cantifel hnt - SeifOmEMogounss o B B i i Bnnnagmgpmsantsnanarsssessssse
S/0. W/O. a@_@s\ QQQ..:.-.-.., ............. et L Dot SN S s At A
V... L. ima K B P & ... P KB LB i 5 WL ol et 1 5.1 SO
ic negisiered as Farmer/Collector/Trader with the State Medicinal Plants Board, Orissa for the
YOl oiieeeceeeeeein hisSher/its capacity of being an ndividual/ Fum/Society/ N.G.O.

He/Che/ Gt is eligible for all bencfits and information pertaining to National Medicinal Plants Board Schemes
as could be exlended lo him/her/it thiough the State Modicinal Plants Boand.

Member Secretary
State Medicinal Plants Board

Stipulations

1. He/She/lt will furnish all information relating to the activities undertaken by him/her in respect of medicinal plants as and when _.nnE..nn
by the State Medicinal Plants Board.

Refcrence of the registration will be made by the Applicant in all correspondences with the Board and other Government agencies.
Details of source of poercurement/transactions are to he furnished to the Board every vear.

The use of this certificate is not allowed for the purpose of canvassing/benefit without the permission of the Board.

He/She/lt will abide by all rules and regulations of the Government.

This certificate is not transferable.
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Ghis is to cedify that

0
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GOVERNMENT OF ODISHA
AGRICULTURE DEPARTMENT

Certificate

This is to contify that.2ri. Swera) Ku: Mehanty, Akhupadar. Dist: Nayagarh has
beer awarded Kinti Kushak Sasuman %9.— fis  conbribution i the %_—&& 3—

mimal Husbandra,  Kuwshi JMahotsar - 2012 hetd in the Somate Maidan,
!
Q:&E.— %S,:e 25th to 28th JMarch - 2012,
~ 4 S 8 A —

Prinicipal Secretary to Govt. Director of Agriculture &
of Odisha, Agril. Deptt. Food Production, Odisha, Bhubaneswar
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| This is to Certify that w_..%%.\ﬂﬁN. ....... m S\fﬂ.\xat%&\ﬁw‘ ................................. 2
B of Village........ 24N L% ... BIOSHIG ST DO L it has  WE
. A3
% Participated in the Dist Level Show, 2016, held at Parade Ground,Nayagarh from i3
B 24th to 28th December 2016 and-Stoee.............. o e on Crop.l4r8y 4 eevrd)f @
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